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I, tbe ChainMn of the Committee on Private Members' Bills and 
&.lutkma, havlna been autllorUecl by the Committee to preaent the 
Report on their beDaff, pretlellt this Sixteenth Report. 

2. The Committee met on the 8th August. 1972, b--
t. Allocation of time to the Re9olutiona at item Nos. 2 to 4 set down 

in the Liat of Businea for l'rtday. the 11th AUIUBt. 1972. 
II. Claaalftcation and allocation of time for diecuaioll of the Bills 

(tride Appendiz) under clauaea (b) and (e) respectively of 
Rule 2M(l) of the Rules of Procedure. 

Ill. Recomideration of the cllMiftcatlon of the Payment of Bonus 
(Amendment) Bill, 1971 (Atnndtnnt of HCtfou 2. 10, •·> 
by Shri M8dhu Dandavne. 

Allohnnt o/ rime to Reaolutiona 

S. The Members who had tabled the resolutions were invited to attend 
the sitting. Shri Naval Kilhore Sharma attended. 

4. The Committee recommencl the allocation of time as follows:-
(1) Raolution ~ problems of economic na1- 2 hours 

nation of w.- Bmljal. 
(2) Rnolution reprdina salary and allowances of 2 hours 

Ministen. 
(3) Remlution regarding me in pricea of essential 2 hours 

commodities. 

~ '1"4 allocation o/ time to Billa 

5. The Memben-in-cbarae of the Billt were invited to attend the 
sitting. None of them attended. 

4. After comideriq all upecta of the Billa, tbe Committee recommend 
that all the Billi be pJaced in catqory -S'. Tbe Committee recommend 
allocation of time for each of the Bills u shown In column 5 of the 
Appendix. 

~tion of ~ Ckl.ai~M>n of a Bill 

'I. Tbe Committee then considered the request of Shri Madhu Dandavate 
to recomider their earlier decision (vide Seventh Report) and place his 
Bill. namely, the Payment of Bonua (Amendment) Bill, 1971 (Amnd-
mnt of teetio1u 2, 10, etc.) ill catepry 'A'. Shri Madhu Dandavate, 
who had been ~ a~ the mttlng. --

On J'eCONideration, the Committee recommend that the Bill mipt be 
placed in cateaorY 'A'. 
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•. The Committee ~ tllat-
(i) the allocation of time to nlOlqUom. as tlbown in paragraph 4 

at.ow, be qreed tO by the Home; 

(ff) the clullfkation and allocation of time to Bills by the Com-
mittee, u shown tn the Appendix. be aareed to by the &u.; 
and 

(W) the recJ••tfleatioa of tbe Bill, u shown in puqraph "I Hove, 
be •creed to by the Home. 

Nsw DILIU; 

A!f!! ~l-tn; - --
SnaNu 1'1, 18M (SaJca). 

G. G. SWELL. 
. ~. 

Cotnmitue Oft PrivaR JfeMhen' BiU. 
WM1 Raohmou. 
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I Tiie Bib1lr AIDmic Audlorit)· Bill. 1972 
br Slui S. M. 8-rjec. 

2 1'be c.u Syatan (Abolibon) am. 1972 • 
'by Shri Yamuaa Pralld M8ndll. 

3 1'bc ~ (Amlndmeat~. ::· 
1972 (A Fl " M •I N6tt6 ) 
by Slui c. IC. a.aa...,.... 

.. The ComdMion (Amendment} Bill. 1972 
(A-=NildScMIWfl by Shri 
C.K. ~ 
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